Title: Regarding misbehaviour of the railway officials with Mr. Jaswant Singh Bishnoi, M.P., Jodhpur and his wife while boarding at
Old Delhi station on 11" August, 2000.

SHRI RAJIV PRATAP RUDY : Sir, it is a matter relating to a hon. Member from Jodhpur.
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"Shri Jaswant Singh, M.P. may be transferred to Second Two-tier A.C. and Mr. P.P. Navalkar provided in First A.C.

Coupe definite" was the instruction written on the Reservation Chart and he was removed from the
seata€|(Interruptions) Sir, there is a documentary proof also The hon. Member himself wants to raise
it....(Interruptions) It is a very serious matter, Sir...(Interruptions)
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SHRI P.C. THOMAS : Sir, this is a serious matter. It should be referred to the Privileges Committee.
...(Interruptions)
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MR. DEPUTY-SPEAKER : The House is adjourned to meet again at 2.30 p.m.
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The Lok Sabha then adjourned for Lunch till thirty minutes
past Fourteen of the Clock.
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The Lok Sabha re-assembled after Lunch at thirty-five minutes
past Fourteen of the Clock.
(Shri Basu Deb Acharia in the Chair)
MR. CHAIRMAN: The House shall now take up matters under Rule 377.
MATTERS UNDER RULE 377



